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An ppplication filed unger
sactinon 19 of A.T..Ac‘c,1985
for redressal of grivance

ragarding Suspension,

Under Rule 17 of practice Ruls
1993, defects were notifisd on
notice board. Despits notification
Nochne has appearsd to rectify

the defacts .

Submittad before Hon'ourt
for ordars.

Interim relief snught; Yes .

0 .As is Times Barrsd U/S 21,

After scrutiny fo llowing de fects
are pointed outs

1¢ 04 is time Barred,

20 & of S0t rapresented through
proper party .

3. 3A is not in propsr form,

Defects ngt removed.
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